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RAMESH NAIR

Shri Paresh Sheth, learned counsel appearing on behalf of the
applicant submits that the applicant has raised the additional ground and for
filing additional documents. He fairly concedes that this ground of additional
documents was not presented before the adjudicating authority. If the
matter is remanded, all these documents and additional grounds can be
considered by adjudicating authority and a fresh order can be passed.

Considering the submission made by learned counsel, we allow the
miscellaneous application. The appeal itself is disposed of by way of remand
to the adjudicating authority for considering the additional ground made
before this tribunal and the documents submitted. All the issues are kept
open.

(Dictated and pronounced in the open court)
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